Tripura Rural Employment Grievance

Redressal Mechanism Rules
(TREGRMR), 2016.
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Tripufaf(?a%é%te, Extraordinary lssue, Apiil 27,2017 A.D.

GOVERNMENT OF TRIPURA
RURAL DEVELOPHMENT DEPARTMENT,

No.F. 3(31)-RD/2008(Part-1)/787 Dated, Agartala, the 18ih Aprit, 2017,
MOTIFICATION

Whereas, as required under sub-section {1) & 2(d} of section 32 of the Mahaima Gz
Naticnal Rural Employment Guarantee Act, 2005, the draft Rules of the “Tripura |
Employment Grigvance Redressal Mechaniem Bules {TREGRMR), 20187 is hereby publishe
in Tripura Government Gazetie Extraprdinary for information of ali parsons likely to be afieciod
thereby and notice is given that the said draft rules would be taken inio censideration after expiry of

a period of 30 {thirly) days fror the date of its publication in Official Gazetie,

If no view or suggestions are received from any person with respect to the said draf
within the stipulated period of 30 days from the date of putlication then in exercise of o
conferred under sub-section (1) of section 32 of the Mahatims Gandhi Mationat Rueal Emplovment
Guarantee Act, 2005, the State Govarnment will make the following rules, namély =

1. Short tifle and commencement -

L. These rules may be called “Tripura Rural Employment Grievance Badres:
Mechanism Autes (TREGRIAR), 2018,

il. They shall exdend fo the whele of Tripura State.

iit. They shall come in to force on the date of their publication in the Official Gazette.

2. Bafinition
i. In these rules, uniess the context otherwise requires -

a} The “Act” means the Mahaima Gandhi Nationaf Rural Employment Guarantes Act, 2008
{42 of 2005).

b} “Bleck” means a group of Gram Panchayat Units being supported by a Block

Administration.
c) “Centrad rules” means the rules framed by the Government of Iridia undar e ACH;

d) “Gistrict Programme Coordinator” means District Magistrate & Collectors 0osied in
the district under, Government of Tripura;
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ation” means a notification published in the Official Gazette of Tripura;

=1” means the Tripura Panchayat Act 1993,

ang the Block Development Gfficer nostad in the Block:

.

evglopmeant Agency

_J

¢ means the Projact Director, District Hural D

Sizte Call” means the State Cell undar the Mahatma Gandhi National Rural
Employment Guarantee Act, 2005 in the Head Office of Rural Develepment Departiment,
Govamment of Trinuwrs;

“Srate rides” means the rules framed by the Siate Government under the Act.

——

"he wards and expressions used in these rules and not olherwise defi
ihe Act shall have the maaning (s) respectively assigned to them n th

/
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The Grievance Bedressal Officer at the Block level wilt be the Programime Cfficer and at
ihe District level the Addl. District Magistrate & Cotiector.

2. A system of appeal will be there to deal with grievances at sach level. Any parson
aggrieved ov an order of the Gram Panchayai may prefer an appeat to the Programme
Officer and an appeal against the order of the Programme Officer wi lie 1o the District
Programme Coordinator and accordingty an appeal against the order of the Disirici
Programme Coordinator will fie to the Principal Sscrefary to the Government of Tripura,
Rural Development Department, of to any officer authorized by him on his behalf.
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1, Where a person who has any complaint should submit either in writing or orally {io be
recorded in writing} 1o the concerned Programme Officer or District Programme
Coordingior.

A

. There shall be complaint boxes instailed at conspicuous pfgces in the offices of the
Programme Officers and District Programme Coordinators to facilitate submission of

\J
Complaints,

e Gram Sabha and the Sccial Audit Forum shall also provide a forum for public hearings
Sls] iha 9 isvances may be Gu;ukay redressed.

e
=i
=
D
Q

4. On receiving the complaint, the concerned Disirict Programme Coordinater and the

Programime Gificer shall direct the concarned official o enter ihe name and address of the

Uf“iu.Oﬂer, ature and date of the petition, in the compiaint register which shall be uptoaded
on i¢ the internat on a waekly basis.
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ne official cmcﬁeuPU the grievance shall give a wrilien recsipt with numbe iaan e 80
ihat he/stie can follow up t*"& siatus of disposal of hisfher grisvance from a counter

A

_ofice ofibe Brogramme Qificar and.nver tha intaumed ysing.the receinlonmbar
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B, Procedure for disposal of complaints

1. All the complainis received shall be disposed of within the statutory time limit of 15
(fifteen) days of their receipt.

2. The ofiice of the Addi. District Magistrate & Collector and the Programme Cffice;
concemead shall i lmon nthe gehisﬁﬂe"ﬂf the action taken in writing. Once a grievanc h?-s
been disposed of the date and nature of di sposal should be communicated io the
pelitioner. These detaiis are 1o be made available over the nternat.

3. It the complainant is not satisfied with the action taken, may prefer an appeal to
ihe conc:mea Appellate Authority under the sub-rule (2) of rule 3 within 15 {fifteen) davs

4. he Apgetiate Authority shall dispose of the appeal within the statutory time fimit of 15
(fifizsn) da aiso inform the complainant of the action taken in writing.

5. iiicer as notified under the provisions of operational cm;rc!wu

of MGNR 1 the Rural Development Department head office shall be the Siais
level Officer o moniior the disposal of complaints in the Siate.
8. Procedurs inr monitoring of complainis
The Staie Chief Vigilance Officer shall give wide publicity of Giievance Redressal a1 all
ieveaa

2. The District Vigliance Officer shall cause to make the quarterly disclosure of compiainis
i local newspapsrs.

3. Every month the monitoring of disposal of the complaint shal be done at the nexd higher
tevel. Daia guﬂﬂrated ny classi fymg pelitions shall be analyzed each monih for rregion
and type so that it bacomes a tool for identitying areas that require senior manacement
atiention and redesigning of systems.

4. Monthly reports on complaints received and dispased of shall be sent from Sram
Panchayat to Programme Officers and from Programme Officer (o 335¥ P"ogramrsze
Coordinators and from District Programme Coordinators to the State Govu ment and
from the State Government to the Governmeni of Indiz and will also be entered on line in
pre-designed formats in the webpage of the Ministry of Rural Development, Covernmeni
of India.

2 8, G Avyangar, [AS

Principal Secretary o the Government of Trimirs,
frat Levergpmant Depariment.
Rural Development Department




